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we are adding one Australia to our total
population. Therefore, in this situation, perhaps
it requires a much more serious thinking. Can
we talk of a more powerful Gram Sabha than
the Lok Sabha? We have come a long distance
from this concept. Whatever institutional
changes we have brought in, we have to assess
whether we can make them more effective. Take
the case of Panchayati Raj or Nagar Palikas.
We have now amended the Constitution. We
have introduced it. How do we make it
effective? Perhaps, we could make it effective
if Constitutionally we ensure that laws are not
left to be made by the States themselves,

At some point of time, this House itself
rejected the amending laws and I don't think
that the Government should come out with any
half-baked proposals or should try to impose
something. But let there be a debate on whether
we could convert India's 5,000 administrative
blocks into block parliaments; whether we can
think of having block republics and transferring
the entire developmental works, including civil,
judicial and local administration and education
to them. Of course, it will call for making
structural changes in the Constitution. The
monumental judgment given by the Supreme
Court in the Keshavananda Bharati case
Golaknoth case and all other incidental matters
will stand in the way of that process. But after
all, Constitution is a document meant for the
betterment of the people and if that instrument
is found ineffective, I don't think that there can
be any controversy in having a rethinking on
this and in making the changes. I do feel that a
serious debate and discussion should take place
for that purpose. Bringing a Lok Pal Bill or
having some changes in the existing
arrangements alone is not going to help us
much. ...(Interruptions)... As I told you, Mr.
Vice-Chairman, the Prime Minister is expected
to make a statement. I am not finishing my
speech. I will continue my speech. After the
hon. Prime Minister made his statement, I think
you would allow me to resume my observations.

(The Deputy Chairman in the Chair)
STATEMENT BY PRIME MINISTER
Tragic death of devotees in a fire accident
at Bariapada in Orissa

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Madam Deputy Chairman, I
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would like to inform Hon'ble Members about
my visit to Baripada yesterday, February 24, to
the site of the ghastly tragedy by fire which
broke out on February 23, 1997.

The facts about the incident are as follows:

About 10,000 devotees had assembled at
Madhuban in the Baripada Municipality of
Mayurbhanj District, for a religious gathering
which began on February 21, 1997 and was to
conclude on February 23. On the February 23 a
devastating fire suddenly broke out at the site
at 3.15 in the afternoon. It has been informed
by the State Government that the fire brigade
was immediately pressed into service, and
while the women's camp-site could be
protected, the fire spread through the men's
camp sitc and 149 persony died on the spot.
Another 175 persons were injured and were
admitted to the local hospital and to nursing
homes. Of the injured persons, 28 have
succumbed to their injuries.

Immediately after the accident, the local
administration deployed 43 doctors to attend
to the injured. Local voluntary organisations,
businessmen and political workers also joined
the rescue efforts. A team of medical experts
and para-medical staff from the Medical
College, Cuttack have also reached Baripada.

The process of identification of the deceased
is on and their relatives and acquaintances are
coming for identification.

I would like to inform the Hon'ble Members
that the Central Government is going to release
rupees 50,000 to the families of the deceased
and to those persons who have been disabled
permanently. For others who have been injured,
the Central Government would provide
Rs. 25,000.

The State Govemment has also announced
financial relief of rupees 25,000 to the next of
kin of the deceased and rupees 10,000 to each
of those injured. .

I have also requested the Chief Minister to
make efforts to have the deceased identified
precisely so that the assistance being given
reaches the right persons. Given the difficult
situation, the local authorities and the State
Government are making the best possible
efforts to deal with it.

I have been informed that the State
Government has instituted an Enquiry into the
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accident to be conducted by the Divisional
Commissioner of the Central Revenue Division,
Cuttack to ascertain the sequence of events
leading to it and determine whether prompt
steps were taken to control the fire and provide
medical care to the victims.

I am sure I speak on behalf of all Hon'ble
Members in expressing deep grief at this sad
event, and in expressing condolences to the
families of those who have died, and wish for
the recovery of the injured.

THE DEPUTY CHAIRMAN: Do you want
to seek any clarification?

SYED SIBTEY RAZI : Madam, I want to
say something.

THE DEPUTY CHAIRMAN: I have some
names. [ will call the names. Shri S.S.
Ahluwalia.
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SHRI V.NARAYANASAMY (Pondicherry):
Madam, my heart goes out to the people who
lost their lives. Hon. Member, Shri Ahluwalia
:alked about a similar accident that took place
n Haryana where school children were burnt
ilive. The Home Ministry had issued
nstructions about precautions to be taken where
here was a large gathering of people. In Delhi
Iso we find that various temporary sheds are
rrected whenever there is a function or a

eremony. Some regulations that need to be
ollowed at such gatherings were also issued.
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Unfortunately, these have not been strictly
implemented. The Prime Minister was kind
enough to visit the place and give solace to the
people who are suffering. It is a national
tragedy. The Government of India should issue
strict guidelines to the State Government.
Proper precautionary measures should be taken
at such huge gatherings. 1 would also like to
submit that the compensation announced by the
Central Government is inadequate. These
people come from rural areas and they have
more number of dependents. Therefore, I
request the Prime Minister to increase the
compensation to be given to these people.

SHRI M.A. BABY (Kerala): Madam, 1
appreciate the gesture of the hon. Prime
Minister in visiting the site of the tragedy at
the earliest possible time.

Very disturbing questions arise in our minds
in relation to this tragedy. Hon. Member, Shri
Ojha referred to the fact that there were only
two fire tenders. Newspapers have reported that
both the fire tenders were unmanned at the time
of the accident. This is what the Times of India
has reported. I did not check it up with the other
newspapers. This is the first point which needs
to be clarified. Thousands of people had
assembled there hoping that the Almighty
would help in ameliorating their plight. They
did not expect something diametrically opposite
to happen. It is the responsibility of the
administration to ensure that necessary
safeguards and safety measures are taken.

Madam, the most disturbing information is
that only two fire tehders were there and at the
time of fire they were unmanned. The paper
report also says that there was only one exit
and it was due to that there was uncontrollable
stampede which also added to the enormity of
the calamity. I do not want to take much time.
The devotees of Swami Nigamananda might
have assembled there. One big problem is that
in the top administration also there are devotees
of this kind of swamis and rishis. Some would
be genuine, some would be otherwise, I fear
that due to the connection that these devotees
have with the administration they get away
without making sufficient arrangements.
Whether it is a sports event or a religious event
or a political event, the rules should be strictly
followed and if it is a religious event and there
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are devotees of such swamis in administration,
they do whatever they want, they organise it in
whichever fashion they want and an enquiry
may also end up as a whatewash. Therefore, I
want to know who were responsible in
organising this entire thing, who were the
convenors of this religious congregation which
took place. Did they obtain the necessary
permission from the administration? Who
issued the permission? Did they examine the
site? Hapless, innocent people have been killed.
Now we can argue here, express our pangs
and agony asking for more relief to be given
and things like that. But this is not going to
save the situation. Madam, finally, with your
permission I want to say that there is an increase
in the incidence of fire accidents, explosions
and extremist activities, Therefore, we need to
have an entire restructuring of the fire fighting
administrative mechanism that exists in our
country. Madam, I know that as per the
Colombo Plan there is a National College of
Fire Control situated in your home State, in
Nagpur. This was considered to be an institute
coming up very well. But at some point of time,
due to strange reasons there required attention
was not being paid to this particular institute
where people used to come from many other
countries for training. Now this institute is not
being looked after well, brilliant people are not
being attracted to the fire control services. I
understand, Madam, and I have definite
information that after coming into the office of
the present Government, the Minister for Law
and Justice has forwarded a particular file with
a proposal to revamp this National College of
Fire Control in Nagpur and also to restructure
the entire administrative set-up at the national
level as well as af the State level. But this has
been sent to the Home Ministry. We want to
know what has happened to it -immediately,
the Prime Minister may not be in a position to
reply -- this would be a fitting tribute of Indian
Parliament if we pay sufficient attention to this
particular aspect. The entire fire fighting
administration and modus operandi needs to
be revamped. I hope this Government will and
should pay sufficient attention towards this.
Thank you very much.

SHRI TRILOKI NATH CHATURVEDI
(Uttar Pradesh): Madam Chairperson, there is
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a grim tragedy and the country is in anguish
and our hearts flow to the bereaved families
and deceased persons. I wish a little bit more
information than that is available from the
newspapers, is now supplied. But, I must say it
is gratifying to find that the Prime Minister did
take the representatives of the other parties and
the concemed States when he visited the site.
My first query in this connection is about Swami
Nigamananda's congregation. Swami
Nigamananda is not here. There is only an
ashram, as far as I understand. People have a
lot of faith. There are a lot many books about
the Swamy. Now this is not the first
congregation. Congregations of this kind have
been held occasionally and almost once every
year. 1 would like to know what sort of
arrangements were made by the district
administration earlier. Was there any deviation
from the kind of arrangements which used to
be made earlier and which were considered to
be adequate? This is my first question.

My second question relates to what Mr.
Baby has rightly said. Of course, there are
devotees of all kinds. There are devotees of gods
and godless objects also. But the basic point
remains: Did the district administration
cnvisage or visualise that this kind of a tragedy
could take place? This is pertinent because we
have had many such accidents in the recent past.
Recently there was a fire accident in the
International Book Fair at Calcutta. I was
scheduled to ge to that place. I purchased my
flight tickets to go that place early in the
morning. The Dabwali fire accident was also
mentioned here, Such things did happen in
Delhi also. A lot of instructions have been
issued to the State Governments from time to
time. Is there any follow-up by the Ministry of
Home Affairs in this regard? Did the district
administration take any steps to see that this
kind of a tragedy or any kind of tragedy did not
take place? I would like to know whether there
was only one single pandal or there were many
pandals. I was told that there were only some
simple hutments. I understand that eight
minutes' time is sufficient for the fire to burn
all the people. It is surprising that people could
not escape. Who is responsible for this? Was it
not the responsibility of the district
administration, the State administration and the
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State Government? No politics is involved in
this. Is it not the responsibility of all those
connected with this to ensure that sufficient
number of exit points are provided, particularly
when people congregate in such large numbers?
This ordinary precaution ought to have been
taken. How many exit points have been
provided? Who is responsible for lack of
sufficient number of exit points? The Prime
Minister's statement does not make it clear as
to how the fire really began at all. Probably he
has left it to the Enquiry Committee to find this
out. But what did the people say because
newspapers were saying that the Prime Minister
and all those who accompanied him could
hardly meet the people. They were just
surrounded by the people who wanted to narrate
to them their woes. Itis only natural and human.
I don't know what factual information was
conveyed to him. I am not sure about this. That
is why I don't know whether there were separate
hutments or whether there was only one pandal
in which people in such large numbers
congregated. I don't know what the actual
position is. But the newspapers report even
today that more and more corpses are coming
out.

A point was made by Mr. Ahluwalia about
treatment of those injured in the fire accident.
A lot of things could be done and could have
been done. I would like to know whether
necessary facilities to treat the injured are
available in the Baripada municipality. I am not
sure whether hosepipes are available in
sufficient number.

Ijoinmy colleagues who have said that the
relief to be given to those injured and to kith
and kin of those who lost their lives should be
increased. The Government proposes to pay Rs.
50,000/- only. The statement uses the terms ‘the
Central Government' instead of 'the Union
Government'. Normally, the term 'the Union
Government' is used. It was pointed out that
compensation to the tune of Rs. 2 lakhs and
Rs.5 lakhs is given in the case of 'other
accidents'. Then, why is it that these people are
proposed to be given Rs. 50,000/- only? Can
they be discriminated against just because they
happened to be devotees who owe their
allegiance to and have faith in a particular
Swamy? I think the compensation should at
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least be Rs. 5 lakhs. 1, therefore, demand that a
compensation of Rs.5 lakhs should be paid to
the kith and kin of those killed in the accident,
as is the case in other accidents. At least five
Jakhs of rupees must be given to each devotee.
(Interruptions) No, I do not know. You can take
an exception to this. But I think five lakhs of
rupees must be given to the families of people
who perished in the fire. This is a classic case
of negligence, neglect and dereliction of duty
on the part of the Government. It was known
that such a big congregation was to assemble.
It was not a sudden thing.

SHRI PRANAB MUKHERJEE: Why are
you bringing in the State Govenment here? An
inquiry is taking place. (Interruptions) You are
using the word ‘dereliction’ of duty.

SHRI TRILOKI NATH CHATURVEDI: 1
said 'no politics’. (Interruptions) 1 myself said
‘no politics’. (Interruptions) All right, the
administration.

SHRI PRANAB MUKHERJEE: Until and
unless the report comes, you cannot say
anything on this.

SHRI TRILOKI NATH CHATURVEDI: I
myself said earlier, Mr. Pranab Mukherjee, that
there is no question of politics.

SHRI PRANAB MUKHERIJEE: So you
yourself said it correctly.

SHRI TRILOKI NATH CHATURVEDI: The
other thing that I want to say is that in such
cases, an administrative inquiry by a
Commissioner is not adequate. You must have
a judicial inquiry in such a case. Here itis only
aCommissioner who is one level above the DIG
and the District Magistrate. He is going to hold
the inquiry. It will only be a white-wash
exercise. I do not think anything substantial will
come out either for qne present or even for the
future as a precautionary measure, Thank you,
Madam Deputy Chairperson.

THE DEPUTY CHAIRMAN: I still have six
names. I don't know how to make people speak
very precisely.

SHRI AJIT PK. JOGI: You can pick and
choose, Madam.

THE DEPUTY CHAIRMAN: I don't want
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to pick and choose. I only want to tell the people
that the tragedy is already there, the remedy
should also be there. That is all. What else
could be done? We know what the tragedy is.

Yes, Shri Sibtey Razi.

SYED SIBTEY RAZI (Uttar Pradesh):
Madam, it was very good of the Prime Minister
that he visited the place of occurrence
immediately without any loss of time. I don't
want to go into the issue whether the amount
declared by the Central Government as well
as the State Government is adequate or not.
But I would like to know from the hon. Prime
Minister when this amount will be remitted to
the State Government. If it has already been
remitted, he may please inform us. Secondly,
in such cases immediate relief is required 1o
be given. So, had some ex-gratia payment been
given to them or are you going to instruct the
State Government to do this?

As it has already been expressed, it has
become the order of the day that somewhere in
the country something happens. We do not have
any mechanism of disaster-management at the
national level. May I request the hon. Prime
Minister that the Home Minister should issue
one more reminder to all the State
Governments on the developmnet of some sort
of a disaster-management mechanism so that
these eventualities could be met immediately
and people's agony and suffering is reduced.

With these words, I share the grief and agony
on behalf of my party. We hope that such
occurrences are not repeated.

Attributing political motives to such human
tragedies is also not fair. I think the State
Government might be and is doing whatever is
possible in its capacity either in giving ex-gratia
payment or arranging immediate relief. We
certainly want that better treatment should be
given to the sufferers. But we should not make
it a political issue, as my hon. friend has tried
to do.

SHRI TRILOKI NATH CHATURVEDI: 1
didn't make it. I didn't want to do that. I have
myself withdrawn the word 'State Government'.

SHRI AJIT PK. JOGI: That should have
been avoided.
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SHRI TRILOKI NATH CHATURVEDI: If1
said that, I withdrew it. I said 'administration’.
Making it political was not my intention.

THE DEPUTY CHAIRMAN: Now, may [
ask Mr. Shastri to say whetever he has to say
on this?

5-00 PM.
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e Ty e 1 F o e ¥
YHR $Y goeN # < | W e @ foe
WO IR A, T FE I 0 N | R
RN TF FI O =R ) T e e Y
off T FA & ey el fe e sm yeR )
@ ...(TFG)..

At v e gefeadl @ forg Tt Ay
i & warE & S

st Fog i T YR F gEenel # &
=fe ok § IR T, I REaR S g enfdw
W &t wyon % R § ¢ adE Hify
afew 1 5 7 ¢ Fram gara g =g, 3 7
F T T wifee, e wga w0
v #, g% 3 T &

T P 90 ¢ e T W TER & W
7% Fdwe R € ol B R, I seEfa
foeferrrdt & g € it ¥ AR Frenfirsrt
Al & & <% T A H F e T F=@,
WA W ot g W, Ty o w9
FE Y R o @ 98 A O W W@ R
IFH A U gE ¢ A B T weEA R
7 e 3w i gl fs TR e R @ an
#F e ey g o o 1 % 9 09 3t T
i Fr T E, 7@ T TR A W a
F R B, fE oft ueg awn A, fF faed
TR T oft Faenfusdl &) @ fpar s v
o st W smdem @9 ¥, aet foenfusrd smom
IR AU - T S FON W W A
1§ fr it ST 7, qa = st F
T VSR i gHesl w1 € T w1

& 3R am # wurnsh ot @ wen wmm e
e 98 Ao € 7, T wftfes vt w s
T 9 ¥ sf wiftfe -l W 29 R 8, i
¥t gefeT et & 1 7 el Y 9 T g,
T AR P SR T 9w e
Fw{ & g L ofe onf e v we
fram 3l v oft W e # 1 wfR it w aw
T g, yemere # ¢ aw ged o dfea
¥ et 3 dwam & R w1 are Prm
3 Tl 1 7 B AR e O e g e
¥ # yymdsht St | g A ¥ iR waw e
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R # fam w

SHRI SANATAN BISI (Orissa); Madam,
thank you for giving me this opportunity. On
behalf of the people of Orissa I express my deep
sense of gratitude to our hon. Prime Minister
for his noble gesture. At the same time, I request
the hon. Prime Minister to enhance the grant
to Rs. 1 lakh. Further, I would like to submit
that since there were administrative lapses on
the part of the Government of Orissa, they have
appointed a Divisional Commissioner for the
purpose of inquiry. There is a very popular
maxim, "No man can be a judge of his own
causes.” When there are lapses on the part of
the local administration, either of the ADM or
of the Collector, if an inguiry is conducted by
the RDC, no fruitful results would be there;
so, there should be a judicial inquiry. Thank
you.

TR : 79 T @ 0 T ¢ Ao Y2

Nobody wants to say any new point except
repetition. I will put everybody's name on record
that all of you have got the same feeling.
Nobody has any difference of opinion.

f o o w9
&, Bz

Ivavfa : i ¢, Q)

I can assure you because it is the same
problem...(Interruptions)...

it gafpem wrerdig (s 939) :Igqvafd
TR, WA A, T hdmm g, &
39 Wfa aroedt HaT S T §) 5 oft I
TG HRHT 1 S € & & R e
feae wfan srav sl €)1 AfF 98 T TR
% uiftfe FrdFEn B T @ 7wt ¥ saeam @
e ¥ faw W Infan sEE WER R
FHEA A 1R TSR B TWE QT &R
=1 g% Fréw T feg v el | wiR-frie =t
o aen B 3 T @ SR w5 gl sgaem )
v 7 ot & wiel F sfyw & afys wm
THe3 ¥ & uel 39 = 1 AR 3@ e =iey
& rd gdem o1 92 1 g WER 1 S T
w1 3@ v P R s wtfeg aw
TR AT I ¢
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were, # @ it w9 § Al
e g & @ i ok e O & A wnat
U T QAT 7 wwen ¥ 1 4% < wfiw Tl
# dm el W A, T faw ot e deaw
T fra I A 3 S T - e
Lk

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Hon. Deputy Chairperson, |
would like to thank the hon. Members for their
concern. [ would like to associate myself with
them in their concem for the people who lost
their lives in the tragic incident. Some of the
issues raised by the hon. Members are whether
the Central Government or the Union
Government has issued any instructions or
guidelines in this connection, whether the
Government of India's instructions have been
followed by the State Government and whether
those instructions have been strictly monitored.
1 would like to make it clear: Though
instructions are given by the Central
Government or the Union Government, the
implementing authority is the State Government
so far as these issues are concemed. We can
only advise them. We can give only guidelines
but the implementing authority is the State
Government. So, we will try to persuade the
State Governments, in future, whenever such
religious functions or any functions are going
to take place in their respective States,
precautions must be taken. We will try to
reiterate and persuade the State Governments
to take necessary action. That is all I could
say.

How did this incident happen? Were
adequate arrangements made or not? These are

some of the issues which the hon. Members
have raised.

Madam, I went there with seven-eight
Members of the Lok Sabha. The MP from that
area, Shrimati Sushila Tiria, was there. Then,
there were Sharad Pawarji, Shri Munde from
the BJP, Shri Biju Patnaik, Shri Srikanta Jena,
Shri Panigrahi. Seven-eight Members were
there, apart from the Chief Minister.

We went there. We saw the spot. There is a
highway, a State Highway: not a National
Highway. On the other side, the main pandal
for this function was erected. Nothing has
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happened there. On the left side of the road,
arrangenients were made for the stay of the
devotees. There were two blocks; one block was
for the men devotees and the other was for the
wormnen devotees. In between the blocks, dining
facifities Were provided. There were two fire-
fightintg engines. Water and power facilities
were provided. Everything was pfo¥ided by
the Stite Government. [ do not want to say that
they had not done anything.

What happened was this. I do not know why
such an elaborate arrangement was made. All
sides were totally covered by wire-net.

SHRIS.5. AHLUWALI A: Barbed wire.

SHRI H.D. DEVE GOWDA: Orfly one exist
was provided; both for the men's block and the
women's block. Ttigse were just huts, made of
straw, etc. Naturally, when the fire broke out,
it spread quickly. This is not an exaggeration.
This is what the eye-witnesses said. Thousands
of people were there. I enquired about it. Of
course, each person has his own version. That
is a different matter. Some persons said: ‘eight
minutes' . Some others said: 'ten minutes'. The
whole men's block was reduced to ashes.

As for the cause of this fire, they say that it
was due to the bursting of cooking gas cylinders.
This is one reason given by the local people
and the neighbours. The other reason given is,
short-circuit.

These are the two versions. Anyway, this
has to be confirmed by the enquiry. 1 do not
know what conclusions the enquiry authority
would come to. But these are the two kinds of
versions given by the local people and the State
Administration. The whole area was covered
with iron-mesh. They were unable to go out.
There was only one exist for them to come out.
It was a small exit, eight-ten feet wide.

As | said a little earlier, these were just huts,
made of straw and such other things. When the
fire broke out, the whole thing caught fire. The
people were unable to go out. One hundred and
forty-nine people were charred to death. The
bodies were bumnt to ashes.

SHRI S.S. AHLUWALIA: Charcoal.

SHRI H.D. DEVE GOWDA: It was
impossible to identify the bodies. They were
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just charcoal. One could not see the face or
anything. Only a small portion of the body
remained. It was a very pathetic scene.

In all, 179 persons died; on the spot, 149,
and after that, people with serious burns lost
their lives in hospitals.

Now, about medical treatment, whether
adequate facilities have been provided or not
is a question that has been raised by the hon.
Members. It is a District Hospital. I do agree
that at the initial stage when nobody could
expect that 200 persons were going to be
admitted due to this type of major tragedy, the
bed pans and all these things might not have
been adequate when they were shified to the
Hospital. 1 thigk, whithin five, six hours, the
State Government did its best to provide the
bed pans and other things. Doctors and nurses
were moved in from various District Hospitals.
I went therg the next day, The accident took
place at 3-19 p.m. on the 23rd. [ wanted to go
on the 24th moming. As some arrangements
had to be made, 1 could not go in the moming.
I went at about 2.30 p.m. By that time, sufficient
number of doctors were there. 28 or 29 persons
who were serious, were shifted to the Cuttack
Medical College Hospital, and some others
wese shifted to other neighbouring hospitals,
Balasore and some other District Hospitals.
The Health Minister of the State was
monitoring all these things. I think, at the initial
stage, there might have been some inadequacy
because, all of a sudden, 170 or 180 cases were
taken to the Hospital. They might have been
able to provide something to them within two,
three hours. Now all adequate arrangements
have been made. There is no question of any
lapses so far as treatment is concerned.

Some hon. Members have made suggestions
about skin grafting. All these things come at a
later stage because it has to heal.

SHRIS.S. AHLUWALIA: No.

SHRI H.D. DEVE GOWDA: Just one
second.

When the wound is not dry, they are not
going to do it. I asked them. They said, "We
are not going to do skin-grafting here, We will
send them to major hospitals, referral hospitals.
All necessary action will be taken by the State
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Government so far as providing free medical
aid, including skin-grafting and everything else
is concemed.” This promise was made by the
Chief Minister. I requested the Chief Minister,
"You must give me information about the
permanently physically handicapped. They
cannot work. If they are not in a position to
work, we should give Rs. 15,000/- even to them.
This was the decision taken in consultation with
all those people who were there with me. I
discussed this matter separately with the Chief
Minister. I accepted the suggestion.

So far as the adequancy or inadequacy of
the compensation is concerned, I do agree with
the suggestion of Narendra Mohanji. In some
cases, the compensation is Rs. 2 lakhs, and in
some other cases it is Rs. 5 lakhs. There should
be some guidelines. The Government of India
should evolve some guidelines on giving
compenstion in such cases. I agree with his
valuable suggestion. That is necessary because
it cannot be at random. We cannot go on like
this.

I do associate myself with the feclings of
the hon. Members. If it is necessary, I will
consult the Chief Minister and my colleagues,
and I will take a decision on the question of
increasing it further. This matter will be
considered by the Government.

So far as the question of the Union
Government enforcing the guidelines is
concerned, it may be difficult to do so.

1 want to mention one more thing to the hon.
Members. It is rather difficult in respect of
religious functions. We must take the religious
leaders into confidence in such matters. We
cannot bind them on various issues. It is very
difficult in this country. There are a lot of
sentimental feelings.

This has been done by the devotees. The
State Government has provided water,
electricity and two fire-fighting engines and
equipments. We must also call some of the
religious leaders before we evolve certain
guidelines and sce that they are strictly
enforced. Yesterday also some people asked me
the same thing on this. Unless we talk to the
religious leaders on such matters, we cannot
evolve the guidelines. In this very House you
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debated the tragedy that befell the Amarnath
Yatra. I don't want to go tack to the past, but
on several occasions the religious leaders
become angry and ask who we are to give them
guidelines. 1 don't want to blame anybody, but
this is the approach they adopt. Anyway, the
suggestions given by the hon. Members will
be borne in mind and the Government will
evolve the guidelines. I don't say they will be
fool-proof, but we will try to minimise such
incidents in the future. With these words I thank
the hon. Members for their suggestions.

THE DEPUTY CHAIRMAN: 1 think, Mr.
Mukherjee, you can continue your speech
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tomorrow.

SHRI PRANAB MUKHERIJEE: As you
desire, Madam.

THE DEPUTY CHAIRMAN: Yes, because
it is about 5.30 now. So, I adjourn the House
till 11 o'clock tomorrow.

The House then adjourned at
twentyseven minutes past five of the
clock till eleven of the clock on
‘Wednesday, the 26th February, 1997.



